
NOTES OF THE REGISTRY I 	 ORDERS OF THE TRIBUNAL 

9c 
It is submitted by the learned couel that 

the petitioner has in the meantime passed away sometime 

in April, 1999. His  legal heirs have not benbstiete 

This O.A. is therefore, bated and disposed of accordingi 

This order has been passed aftet hearing 

Shri A.Rath, learned counsel for the applicant and 

Shri U.t3.Mohapatra, learned Addl.Standing Counsel for 

the resporents. 
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